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be allowed to see the judgment ? Yes

2. To be referred to reporters or not ? /§\

3. Whether Their Lordships wish to seé the fair

copy of the judgment ? Yes

HON'BLE MR .C S .PANDEY, MEMBER (ADMINISTRAL IVE)

1. Whether the reporters of local nemspapers may
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- JUDGMENT

MR o Ko P ACHARYR, VICE-CHAIRMAN, In this a@pplication under Section 19 of
the Administrative Tribunals 4ct,1985 the petitioner
prays for a direction to be given to the opposite parties
to pa8y €o"the petitionér backwages from 23.3.1978 till
the date of reinstatement (5.10.1988).
2.» Shortly stated the case of the petitioner is

that he was placed under suspension on ap contemplated
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proceeding while he was functimning a@s L.C.D.5. Babujéng
Branch Office. Since no progress was made in connection
with the initiation of the departmental proceeding, this
Bench by its judgment passed in O.A. No.200/88 dated

8th September, 1988 quashed the proceeding against the
petitioner and directed his reinstatement. Though the
petitioner has been reinstated, backwages have not been
paid to him,

3 In their counter the opposite parties meintain
that Rule=9 creats & bar for payment of backwages and
this Bench ha&d not given any direction to ;hat effect

in the judgment mentioned above.

4., We have heard Mr.Dhalasamant, learned counsel
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for the petitioner and Mr.s .K.Mishra, learned Standing
Counsel for the Central Government. The settled position
of law is, by virtue of judgments of different Benches
including the Cuttack Bench/is»that E.,D«Ber e who has
been put off from duty and reinstated into services

will ke entitled fo backwages for the period of
suspensione.

5.
"

le would therefore direct that the petitioner




be paid his backwages for the period of suspension

within 90 days from the date of receipt of a copy of

this judgment falling which the erring officer would
i eo b

be liable to paylifom his own pocket at the rate of

12 per cent per arhum. Thus the application stands

allowed leaving the parties to bear their own costs.,

\
MEMBEROS%ééNISTRh@éiE?\

Central Administr
Cuttack Benchg
dated the 30th Ap




